
THE CENTRAL SILK BOARD (AMENDMENT) 
ACT, 2006 

[13th September; 2006.1 

An Act further to amend the Central Silk Board Act, 1948. 

BE it enacted by Parliament in the Fifty-seventh-Year of the Republic of India as 

1. ( I )  This Act may be called the Central Silk Board (Amendment) Act, 
2006. 

(2) It shall come into force on such date as the Central Government may, by notification 
in the Official Gazette, appoint. 

2. In the Central Silk Board Act, 1948 (hereinafter referred to as the principal Act), in 
section 3 ,- 

(i) after clause (a), the following clause shall be inserted, namely:- 

'(aa) "Central Silk-worm Seed Testing Laboratory" means the Central Seed 
Testing Laboratory established or accredited under sub-section (1)  of 
section 8G; 

(iz) after clause (b), the following clauses shall be inserted, namely:- . 
"(ba) "Committee" means the Central Silk-worm Seed Committee constituted 

under sub-section (I) of section 8A; 

(bb) "dealer" means a person who carries on the business of buying and 
selling, export or import of silk-worm seed, cocoons, chawkie reared silk-worms 
and includes an agent of a dealer; 

(bc) c'export9' means taking out of India to a place outside India;'; 

(iii) after clause (c), the following clauses shall be inserted, namely:- 

'(ca) "Hybrid Authorisation Committee" means the Hybrid Authorisation 
Committee constituted under sub-section (1) of section 8D; 

(cb) "import" means bringing into 1ndia from a place outside 
India; 

(cc) "notified kind or variety" in relation to silk-worm seed means, anikind 
or variety thereof notified under sub-section (I) of section 8C;'; 

(iv) after clause (e), the following clauses shall be inserted, namely:- . . 
'(ea) "Registration Committee" means the Registration Committee 

constituted under sub-section (2) of section 8E; 

(eb) "regulation" means regulation made by the Committee. under this 
Act; 

(ec) "silk-worm s.eed" or "seed" means all kinds of silk-worm seeds 
produced from the pure silk-worm races including the hybrids p~oduced from 
two or more pure races, silk-worm seed cocoons of all kinds a d  moths thereof 
intended to be used or rsared for the purpose of productior! or for commercial 
exploitation. 

Explanation.- For the purposes of this clause,- 

(i) "pure races" means silk-worm breed or variety maintained through. 
reproductive silk-worm seed with features true to the parents; 

633 

Short title 
and 
commence- 
ment, 

Amendment 
of section 3 



Central Silk Board (Amendment) [A= 42 

(ii) "hybrids" means the seed produced involving two or more pure 
races or parental races with the objective of exploiting het 
vigour; 

(ed) "Silk-worm Seed Analyst" means a Seed Analys 
under sub-section (3) of section 8G; 

(ee) "Silk-worm Seed Certification Agency" means the silk-worm Seed 
Certification Agency constituted or accredited under section 8F; 

(ej) "Silk-worm Seed Officer" met& Seed Officer appointed or notified 
under sub-section (I) of section 8H;'. 

Substitution of 3. Throughout the principal Act, for the words "Chairman" or "Vice-chairman", wherever 
references they occur, the words "Chairperson" or "Vice- Chairperson" shall respectively be substituted. certain 
expressions by 
certain other 
expressions. 

Amendment 4. In section 4 of the principal Act, in sub-section (3),- 
of section 4. 

- (i) for clause (b), the following clause shaW be substituted, namely:- 

"(b) not more than three officials to be nominated by the Central Government, 
one of whom shall be the head of the Silk Division in the Ministry of s ex tiles as 
the Vice-Chairperson and one shall be the Secretary of the Board, both being the 
officers not below the rank of Joint Secretary to the Govemment of India;"; 

(ii) afier clause (c), the following proviso shall be inserted, namely:- 

"Provided that a member of Parliament shall, upon ceasing to be a member 
of the House of the People or as the case may be, the Council of States, cease to 
be a member of the Board."; 

(iii) for clause (g), the following clause shall be substituted, namely:- 

"(g) one person to be nominated by each of thk Governments of 
Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Jharkhand, 
Madhya Pradesh, Uttar Pradesh and Uttaranchal;". 

Insertion of 5. After section 4 ofthe principal Act, the following section shall be inserted, namely:- 
new section 
4A. 

Disqualification "4A. A person shall be disqualified for being nominated or appointed or for 
for being continuing as a member, if he- 
nominated or 
appointed as (a) ishot a citizen of India; or 
a member of 
Board. (b) has been convicted and sentenced to imprisonment for an offence 

which, in the opinion of the Central Govemment, involves moral turpitude; or 

(c) is an undischarged insolvent; or 

(4 has become physically or mentally incapable of acting as a member; or 

(e) has acquired such financial or other interest as is likely 'to affect 
prejudicially hiofunction as a member.". 

Amendment 6. In section 6 of the principal Act, in sub-section (I), for the words "The Central 
Government shall appoint from among the members of the Board, a Vice-Chairman who 
shall", the words "The Vice-Chairperson shall" shall be substituted. 
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7. In section 4 of the principal Act, for the wonds -'The Cer~tral Government shall 
appoint a Secretary to the Board, who shall,", the words "T'he Secretary to the Board s'hall" 
shall be substituted. 

8. In section 8 of the principal Act, in sub-section (3}, tor clause (o), th.: foilowing 
clause shali be sul~stituted, namely:- 

"(a) to advise the Central Government or. al! m3ttcrs rrelcting to eroductioa, 
supply, disrnbution. t r a ~  atid coninierce in silk-wzrrn seeu. the dcvclopnnent ofthe :ilk 
i ~ ~ d u s l ~  and its products including export and in~port;". 

4. .\fief section 8 ofthe pririciljal Act, the -followir,g sccrions shail beinserted, namely:- 

"8A. (I) '!'he Central Government may, by notification in the Official Gazette, 
co~~stiiute for the purposes ofti-11~ Act, a Committez to be called the Central Silk-worm 
Feed Comiwttse cansistir,g of-- - 

( J )  thc Vlct -Chairperson of the Board !vho shall be the ~hairr~erson of the 
Com~iiittee, e.t /cflic~o: 
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( b )  ( 6 )  icven .~f'ficiais not teiow the rank of 3cpuQ Secreiar,. to tbe 
Government of lnd~s  dealing with sericvltt~e from the Siate3--nl:mbers; 

(ii) two experts from the field of silk-worm seed developa~ent-members; 

(iii) five rersons to represent the sericltkure sector of whom ~hree shall b . ~  
the farrrers and two the reelers--members; 

to be nunli~iited by the Central Gevernment   on^ amolrgst 'rhe memhcrs of the 
Board; , 

,- 
(c) rhe Direct~r of the Nations! Silk-vrnnn Seed Orgsnisation to be nominated 

by the Central Ciova~nment-member; and 

(4 Secretary of the Board who shall be the Secretary of the Comn~ittaa, 
ex oficro. 

(2) 1 he Committee may associate with it, for such purposes and in such manze: 
as it may deem fit, any person w h ~ s e  as3ista:lce c;r advice it may consider necessary ;n 
colnplying with the provisions of this Act. and a ptrscn so ;rssc.cia;sd, shall !~,v!ve the 
right to take part in the proceedings of the Com~~littee relevant to the purpose9 for 
which he has been associ~ted, brlt shali not have the right 'Lo vote hnd shali be entitled 
to receive such aliowanccs or fees as w,ay be prescribed by ihe Caitral G~~vernc~ent.  

(3)  A nieniber nsninated under sub-section ( i )  :bail, unless bis sezt heco~nas 
v~csc t  earlier by resignation: deatli ar otherwise, hold office Qr a period of tirrer y :as 
fiorn tile date ef his n o r n i r ~ t i o ~  a d  sball be 2ligible fcr re.nornin~tion: 

Provided that a person 1;omir.ated cnJer sob-zection (1) shall hcid office only 
fcr so long as he l~olds tha appointment by virtue of which his.nomination was made. 

(4) N? act or proceeding of the Committee shall become invalld merely by reason 
of- 

( i )  any vacancy tilerein, or any defect ill the con:stltution thc~eofj or 

(ii) any matter relating to the procedure of the Committee not aEecting the 
merits of a case. 

(5) The Central Government shall provide to the committee such other technical 
and other officers and employees as may be necessary for the efficient performance of 
the hnctions under this Act. 
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(6) (a) The Committee dial1 meet at such time and place and shall observe sir& 
proc:du:.ca in rcgard to  ans sac ti on of business at its rheeting (including the quorum at 
meetings) es may be specified by regulations. '\, 

(5 j  'l'hc Cinairperson or in his absence any 
prcscn! Sron: mi< ~ g s t  thenlselves, shall pres:de at a 

(c) All 9uestions at 3 iceethg of the Cqr~mjitfee shall be decided by a majority sf 
v ~ t e s  of the meillhers c r~scnt  ,and votrng ?no,in ewe of equrlity cf  votes, the 

, CRairpel.soi~ or ir. his absence, the perscn presiding over the meeting shall have a 
seconct or castbig vote. 

8B. (I) The Corrmmitlee shall be responsible for the nmp!emenr;aeion of this Act by 
taking nkeasul-bs as spec.ifiud In sub-section (2). 

(2) W~thout prejudice to the generality of the foregoing provision, the measures 
referred to th8;t;in may pz'oviue for- 

(ijlayi..ig d o ~ r  ol"quality sltliards fa!, kind or variety of silk-worm seed; 

jii) autiiob isation ofsilk-wonu races anrd 1nyb1 ids for comiercid exgloitation; 

(iii) hying down of quality standards f i r  production of'sili-worm seeds; 

(iv) laying down the conditaons aid requireinents that have to be met out 
by the persuns dcsiroas of setting up fc i l i t i~s  for p~oduction of silkwum seeds 
,r ,;:ai.lagar: 

(v) Yayir~g dawn the certiticrrbian and snlk-worm seed testing procedures 
for seeds sold by the registered producers; 

(v;) vnderk~king the registraticn of siibl.vonfl ssed producers and dealers 
and controlling, supar~ising the inspection proccss ta ensure adherence to the 
specified quality standards mad: seed certification requirements; 

(viij !ayi~g down the'conditions ax! standards fcr kxport and im~ort of 
silk-worm seed and adherence to thtk; 

j k i i i )  prograrl!mins and ~lmaing of iilk-wonn seed production; 

(h) adviving the Central Govemme~t md the State Governments on the 
nraUers aforesaid; ard. 

(x) such other matters conr~ected and ie~ciden~al to the production, supply, 
distr;bubisrr, wade arid commerce In silk-\vom seed, 

as may be specified by regulations made by the Committee frem time to time. 

8@. ( I )  Ifthe Central Government, afier consultation with the Corr~mittce, is ofthe 
opinion that it is necessary or expedient to regulate the qudlity sfsilk-worm seed of any 
kind or variety for the purpose oqproduction and for commrrc;al exploitation, it may, by 
notification in the Official Gazette, declare such kind or variety to be a notified kind or 
variety for the purposes of this Act and different kinds or r LL ieiies m i y  be lnotifiad for 
diffelel~r States or for dilFierent areas thereof, and it shall be Incumbent upor, e\leg 
producer or dealer of such silk-worm seeds to produce or deal with such notified kinds 
and varieties of silk-worm seeds and in no other. 

(2) The Centr~l Government may, on the recommendation of the Committee, by 
notification, specify- 

(a) the minimdm quality standards and conditions for notified kinds or 
karieties of silk-worm seed; and 

(b) the mark or label to indicate that such silk-worm seed conforms to the 
specified quality standards. 
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8D. (1'1 Thc CurnmiKes shall canstitl::~ 3 f4ybri4 Aa!thcrisation Committee Hybrid 

consisting of the Secretary of the Board who shall be the Chair~erson of the Hybrid Auti10risatlon 

Authorisation Committee and such number of other members to assist him in the Committee 

discharge of his duties as the Committee may determine. 

(2) It shall be the duty ofthe Hybrid Authonsactoq Conrmirtce tc either szo motu 
oi on the apgiicatiorr n~nde to it 3cd dtei due trials, testlag an3 such @d&i rec,r iremerrts, 
as it may &?;;I rrccessary tc*) ssntisij itself r~cornincntl tn thc C~iniilltte; of t h ~ ,  kind sr 
vzriet). of silk-worm seed, silk-worm hybrid seeds and races available in the maket for 
notification by the, Central Govcinmeni for production and comma'cidi exploitat~on. I 

8E. (I) KO silk-wornl seed of any kind or variety shad, the purpose of Reglstlation 
pr~duciion or  for conrrnercial exploihtion, be produced, supplied, dist:ibuted, traded, Committee 

sold or oti~envise disposed of b~ a piuducsr or dealer ~ n l e s ~  hc is ;egistered by the 
Registration Commitlee ;I such manner as may bc prescribed. 

(2) The Committee shall constitute the Registration Committee consistit~g of a 
Chairperson and such rrri~nber of ether rnernbers not less tl:en two to assist him in ttlc 
disctfarge of his dclaies as the Commr'rtec, nlay deternin~. 

(3) The Hegistration Conamittee shall have. power- 

(a) t:, regisier the si!k-wcmn seed 01' the notlS?J kind or variety afie: 
scruil~~isirlg clainrs thni iha silk-norm seed confomtns ills l i d  or vr,riety duly 
noiifietf by :he Zetlttal Government; 

(bj to register the si!k-worm seed producer after ensuring that the faciiity 
for s2ad p;.oil~iction mects fhe requiremect cr cosditicnf for miiintaiqiog quality 

j 
i 

stm&tds as aodfcc! by the Cenacl Government; I 
(c)  tc> register the silk worn^ dealer after scrutinisiilg tfieir clairn nzde in thc 

application; 

(4 to perl'orni such other functions as are assigr~zd to il bv the Cornmitree. 

(4) Every application f15r registration under sub-sz~tinri ( I )  anall be made ir 
such form end contain such particuiars including conditions be ac-ornpanied 3y 
such fees may b? pr-scribed. 

8F. The Cemmittee may, by order, conrtl'uto on3 of rnora Siik-r,vonn See(';: Constitution 
Cefiifica$i.on Agencies or accredit ths existing certification agencies accsorcling :c such ~f Seed 
criteria as rnsly be specified by regi!latiocs. to coi~!r.lct insp?c'.ti.o~ tor iegtsiration of Certification 

produ!;ers sne. dealers. . . Agency. 

8G. (1) The Co~ninittee may, by order, establish the Central Seed Tt.sti.ting Const~tution 
Laboratc,r;es and zccrditlhe cxixif,t;;r? laborztories GI tae Road cr the tiovera~ents of Central u 

having ssch fxllities as r,ny be s?ecif;;ed by regalatioas. Seed Testing 
Latnratones. 

(2)  'The Central Seed Testing Laboratcries and the e~crsbl~etj i3boratoris.s shall. 
carryout such furictions: as irrdy- be ent~ust~d ic it by ths Conmittc6 fr3m tixe to time. 

(3) The Coxlnittee may, by crcier, ~pjjoir~t rdch prso1-r ap ;d thi:~ks Et or nctifjl 
the officiais or elnployees of the accredited labcrataries having such qu2l!fic3tions as 
may be specified by reguiations to be the Seetl Analyst in the Szed ?&sting Laboratories 
atid define the local limits r3ftll~;s;urisdi~ti~n. 

8H. (J) .Tine Corl~miTel: may, by oider, ap?aint silch psrsoil ad 3 thinks fit, or / t~poin tment  
riotify m employee of.the EoaQ hcving such qu@i5c~1ior,s as mey be specified by of Seed 
regulations to be the Seed OEcers ~ n d  define the local limits of theirjyisdiction. Officers. 

(2) Every Seed Oficer shall be under the administrative Control of the Committee 
and shall be responsible for inspecting the seeds and the facilities available with the 
seed producers and dealers before or after their registration to ensrlrc adherence ta the 
standards and conditions laid down in this regard. 
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(3) The Seed Officer mTy- 
I 

( J )  take samples of any silk-worm seed of any kind or  variety from- 

(i) any producer or dealer: or 

(if) any person who is in the course of conveying such seed to a 
pu;chaser or a consignee; or 

(iii) a purchaser or a consignze after de!ivery of  sucli seed to him; 

(bj exercise suc,h other powers as may be specified by regulations. 
' 

8-7. (::, The Cstum;Kee shall advise dle Central Goveniment iiom rime to rime on 
the export and import ofsilk-wonn seed and ihe Centre! Gcvernment )nay. by notiiicaticn, 
speritj, the terms and conditions including exim policy for export and impor? of 
silk-~vorm ;eed. 

' ; (2) All import ofsilk-worrr. seed shall conform to the quality standards specified 
under sub-section (2) of section 8C. , 

(3) FGI the purpos:: of ensuring coinpliance with the conditions and quality 
standards for governing such innport, the Cenrral Government may, by order, authorise 
officers cf  the IP,YC! ofAssistant Commissioncr to exercise the powers of inspection at 
the barders and ports, and such officers shall bk deemed to be the Seed Officers for the 
purposes of this Act. 

(4) The Celltral Government'may, by notification, parpit for research purposes, 
imy.o:.t of zn unregi~tertd variety of silk-worm secd in such quantity a t ~ d  subject to 
such conditio~is as may be specified. 

(5) The Central Government may, by notificatian, restrict tile export or impclrt of 
silk-wcrni jeed ofilny kind or variety if it considers h a t  it may adversely affect the silk 
industry or on such other grounds, as it may consider necessary. 

SJ Every registered ilk-worn: seed producer and dealer shall furnish periodic 
statement lo tbe i:ommittee in such form, manner and at such intervals as Kay be 
specified by regulations.". 

10. Ifi section 13 of the piiiliipal Act,- 

( a )  after clause (xv), the following claljses shall be inserted, namely:-- 

"(xva) specifying the allowa~ices or fees of  the persons associated 
by the Committee under sub-section (2) of section 8A; 

(xvb) matters incidental to the production, supply, distribution, trade 
and commerce in silk-worm seed under clause ( x )  of sub-section (2) of 

' 

section 8B; 

(r.1~) manner of registration of a producer or dealer by the Registration 
Commitfee under sub-section (I) and form for making application and fees 
to be paid under sub-section (4) of section 8E;"; 

(b) for clause (xix), the following clause shall be substituted, namely:- 
\ 

"(xix) the manner of grading, marketing, develcping and distribgtiag 
raw silk and products of silk industry:"; 

( l i )  sub-section (3) shall be omitted. , 

11. After section 13 of the principal Act, the following sections shall be inserted, 
namely:- 
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"13A. (I) The Committee may, in consultation with the Board, and with the Power to 

previous approval of the Central Government, by notificatio?, make regulations not regulations make 
inconsistent with the provisions ofthis Act and the rules made thereunder, to provide 
for all matters for which provision is necessary or expedient for the purpose o f  giving 
effect to the provisions of this Act. , 

(2) In particular, and without prejudice to the generality of the foregoing power, 
such regulatiornmay provide for all or any of the following matters, namely:-- 

(i) procedure in regard to transaction of business at the meeting of the 
Committee under clause (a) of sub-section (6) of section 8A; 

(ii) laying down o f  various standards relating to kinds or varieties. 
production, testing, supply, distribution, trade and commerce and export and 
import of silk-worm seed under sub-section (2) of section 88; 

(iii) to specify the criteria for establishing Central Silk-worm Seed 
Certification Agencies under section 8F, criteria and jurisdiction ofcentral Seed 
Testing Laboratories and qualifications of Seed Analysts under sub-sections 
(I) and (3) of section 8G and qualitications of Seed Officers and their other 
powers under sub-section (I) and clause (6) of sub-section (3) of section 8H; 

(iv) the form, manner and intervals at which statement by producer and 
dealer may be furnished under section 85. 

13B. Every rule, regulation and notification made under this Act shall be laid, as Laying of 

soon as may be after it is made, before each House of Parliament, while it is in session, '"Ies, 
regulat~ons 

for a total period of thirty days which may be comprised in one session or in two or and 
more successive sessions, and if, before the expiry of the session immediately following notifications. 

the session or the successive sessions aforesaid, both Houses agree in making any 
modification in the rule or regulation or notification or both Houses agree that the rule 
or regulation or notification should not be made, the rule or regulation or notification 
shall thereafter have effect only in such modified form or be of no effect, as the case 
may be; so, however, that any such modification or annulment shall be without prejudice 
to the validity of anything previously done under that rule or regulati6n or notification.". 

12. In sectihn 14 of the principal Act, in sub-section (I), in clause (b), after the word 
\ 

"Board", the words "Committee and Registration Committee" shall be inserted. 

13. After section 14 of the principal Act, the following section shall be inserted, 
namely:- 

"14A. Ifany person contravenes the provisions of sections 8C an 8E of this Act 
or regulations made thereunder or any notification relating to silk-wor seed he shall t 
be punishable with a fine of five thousand rupees which may extend to twenty-five 
thousand rupees besides suspension or cancellation of the registration to produce 
silk-worm seeds.". 

14. Section 15 and section 15A of the principal Act shall be omitted. 
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15. After section 16 of the principal Act, the following section shall be inserted, Insertion of 

namely:- new section 
16A. 
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Effect o f  Act "16A. The provisions of this Act or any rule or regulation made thereunder shall 
and rules, etc., 
inconsistent have effect notwithstanding anything inconsistent therewith contained in any 
with other enactment other than this Act or any instrument having effect by virtue of any enactment 
enactments. other than this Act.". 


